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SC sets aside HC order 
on compensation for 
wrongful confinement 
PTI 
NEW DELHI 

Frowning upon courts over-
stepping jurisdiction, the 
Supreme Court has set aside 
an order of the Allahabad 
High Court which directed 
the Director of Narcotics 
Control Bureau to pay `5 lakh 
as compensation to a man for 
alleged wrongful confine-
ment. 

A bench of Justices Sanjay 
Karol and Manmohan said 
the grant of compensation 
was without the authority of 
law. 

The apex court was hearing 
an appeal filed by the 
Narcotics Control Bureau 
(NCB) challenging an order of 
the Lucknow bench of the 
Allahabad High Court. 

In this case, in a joint oper-
ation, the NCB seized 1,280 
grams of brown powder 
(allegedly heroin) from the 
possession of one Man Singh 
Verma and one Aman Singh. 

Accordingly, criminal case 
was registered against Verma 
under Sections 8(C), 21 and 29 
of the Narcotic Drugs and 
Psychotropic Substances Act, 
1985 and he was remanded to 
judicial custody. 

While awaiting results 
from the laboratory, the 
accused filed plea before 
Special Judge, NDPS, 
Barabanki district, seeking 
bail which was rejected. The 
accused approached the the 
high court against the order. 

On January 30, 2023, the 
laboratory issued its report 
stating that the sample tested 
negative for heroin and other 
narcotic substances. Later, the 
sample was sent to the 
Central Forensic Science Lab 
(CFSL), Chandigarh, for 
further examination. 

On April 5, 2023, the report 
received from CFSL, 
Chandigarh, found that the 
second set of samples also 
tested negative for any nar-
cotic substance.

OVERSTEPPING JURISDICTIONPaytm, arms 
get `611 crore 
ED notice 
New Delhi: The ED has 
sent a notice to Paytm-
owner One97 Communi -
ca  tions for alleged viol-
ation of certain FEMA ru -
les by the company and its 
two subsidiaries Little 
Internet and Nearbuy, 
with respect to certain 
investment transactions, 
as per an exchange filing. 

Paytm clarified the 
alleged breach pertains to 
the period when the two 
firms were not its subsidi-
aries. “We hereby inform 
you that a show cause 
notice...has been received 
by the company on Feb 28, 
2025 from the ED. This is 
in relation to alleged 
contraventions for the 
years 2015 to 2019 of cer-
tain provisions of the 
‘FEMA’ by the company, in 
relation to its acquisition 
of two subsidiaries namely 
Little Internet Pvt Ltd and 
Nearbuy India Pvt Ltd 
erstwhile Groupon, along 
with certain directors and 
officers,” fintech firm 
One97 Communications, 
informed BSE.

Google builds digital agri stack  for India  
Google is building a digital agri-stack using satellite imagery 
and has started with a base layer that will help identify farm 
boundaries. Data and analysis of this base layer of the stack 
can be used in a slew of applications like bettering the sub-
sidy payments, farm insurance or farm loans. Google has 
built the first such model using satellite imagery analysis. 
The model has taken inspiration from UIDAI’s Aadhaar.

‘98.18% of `2,000 
notes returned’ 
The RBI on Saturday said 
98.18% of the `2,000 bank-
notes have been returned to 
the banking system, and only 
`6,471 crore worth such notes 
are still with the public. 
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